179 Apptt. of

[Shri A. C. George]

published in Qazette of India
dated the 27th April, 1971 regard-
ing management of the Sri Bhara'hi
Mills Limited, Pondicherry, under
sub-section (2) of section I8A
of the Industries (Development and
Regulation) Act, 1951. [Placed
in Library. See No. LT—274/71]

(2) A copy of the Export of Cast
Iron Soil Pipes and Fittings
(Inspection) Rules, 1971 (Hind:
and English versions), published
in Notfication No. S, O, 1916 in
Gazette of India dated the 6th
May 1971, under sub-section (3)
of section 17 of the Export
(Quality Control and Inspection)
Act 1963, [Placed in Library.
See No. LT—275/71;.

CiviL DIFENCT (AMDT.) RrGui ATIONS

THE DIPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : I beg tolay on the Table a
copy of the Civil Defence (Amendment)
Regulations, 1971 (Hindi and English
versions), published in Notification No,
G.SR. 520 in Gazette of India dated
the 7th April, 1971 under scction 20 of the
Civil Defence Act, 1968. [Placed in
Library. See No, LT—276/71]

12.34 hrs,
COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS
FIRST REPORT

SHRI G.G. SWELL (Autonomous
Districts) : 1 beg to present to First
Report of the Committee on Private
Members' Bills and Resolution,
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12,35 hrs.
STATEMENT Re: APPOINTMENT
OF ONE-MAN COMMISSION OF
ENQUIRY BY THE SSP-LED
GOVERNMENT IN BIHAR

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : Mr.

JUNE 2, 1971

Com, by S5P-Led Government 180
in Bihar (St.)

Speaker, Sir, I seek your permission to say
a few words relaling to the issue of a Noti-
fication by the former SSP-led Ministry of
the Government of Bihar establishing a
One-man Comnussion of Enquiry to look
into  certain allegations against me in
connection with the working of public co-
operation work of the Bharat Sewak Samaj
in the Kosi Project.
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MR. SPEAKER : 1 have seen it. The
statement was sent to me earlier I have
seen it from that point of view and after-
wards 1 have allowed him.

SHRI L. N. MISHRA : 1 was out of
the country when the Notification was issued,
and with out prejudice to further steps n
connection with the said cnjuiry, 1 have
becn anxious, since my return, to place
before the House a gencral account of the
facts of the case.

I might mention, Sir that it s little odd
that cven the principles of elementary
justice of seehing my explanation, much
less consulting me, was not followed by
the SSP-led Government of Bihar, before
setting up this Commission of Fnquiry,

Perhaps, if they had consulted me,
looked into their papers a little more care-
fully, gathered some preliminary evidence,
they would themselves have come to the
conclusion that a Commission of this kind
was uncalled for and infractuous. It is
nothing but an act of political vindictiveness.

Within day or two on my appeintment
as parliamentary Sccretary in the Govern-
ment of India some time in May, 1957,
1 resigned from the Convenorship of the
Kosi Section of the Bharat Sewak Samaj.
This is not a matter which is unknown io
this House. This was discussed on Shri
Madhu Limaye's allegation in the Lok
Sabha on 22nd March, 1968 and the replics
furnished by me are available in the proceed-
ings of this House.



